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NOTES. 

POLICE-A, JANUARY 1908. 

Nos. 81-83. 

Amendment of the rules for the Administration of Justice and Police in the Khasi and 
J aintia Hills. 

Rules for the administration of Justice and Police in the Khasi and J a.intia Hills. 

£ecretary, Judicial Department, un-officially, 

Under the revised rules for the Khasi and Jaintia Hills published in the Gazette or 8th 
December last, the Hills have been removed from my jurisdiction and the Commissioner of 
the Surma Valley appointed to perform the functions of Inspector General of Police. But the 
Inspectors and Sub-Inspectors are still on the Government cadre of the Province and all charge! 
are being met from my budget. Some furtha orders therefore are required. Arrangemeots might 
be made similar to those on the Chittagong HiIJ rract. 

6th March 1907. No BONHAII..cARTER. 

Inspector General of Police, un-officially, 
There has been a bad mistake here due to the Manual not banng ~en correded In 

accordance with the orders of t902 which ~ DOt broaght to illy notice (or appaTently to 
that of Mr. Kershaw), and altbo~ah 1 sboa.Jd haTe ~ that the statement in rule 6, that the 
Chief Commissioner should en:n:ise the pow8:S O'f aD Inspedlr General oi Police, was not in 
accordance with the existing ~ .. 

I do Dot thiuk: it W2S eftS C:tmded, or that it would be in any wav desirable. to remove 
the police of the K.h:29 zad }aidia Hills from the control of the Inspector General of Police. 

Bat I aID .ot SIIIe what ~ shoDld be made in the rules as tJ-.ey stand. 
( .. ) Is it desirable that tbe rules for the regular police should differ from those that govern 

police admlhistration, e..'!:cept in so far as tbe power3 of Magistrate and of Superintendent merge 
in the Deputy Commissioner and his assistants? 

(0) Should the Commissioner he given any special powers of control over the regular police? 
I should like an opportunity of discussing this with you and the Commissioner. . 

I liee that the Hills formed part of the General Police District created under Notification 
313 of 12th July 1874. 

Page 3 of Local Rules and Orders. 

This Notification stands unamended in my copy of the Manual. 

25th Ma,rch 1907. 

My dear Arbuthnott, 

J. E· WEBSTER. 

Please refer to rules 4 and 6 of the revised rules for the administration of the Khasi 
and Jaintia Hills, published with Notification No. 1252IJ. of the 29th November 1906• 

You will see that these rules give you the powers of an Inspector~General of Police in 
these Hills. 

This appears to be a mistake due to the old rule 6 not having been corrected when tIle 
control of the police was delegated to the Inspector-General of Police in, 1902. 

However, before making any correCtiOIl, I should be obliged if you would give us your 
advice 00 the question whether the regular police in these Hills should be placed on exactly 
the same footing as those in the plains districts, except that the Deputy Commissioner will 
combine the powers of Magistrate and of Superiotendent of Police, or whether any special power 
of control should be vested in th~ Commissioner. 

26th March 1901· J. E. WEBSTBR. 
Secretary, 

(a) and (b) . These a re matters OD which the 0pullon of the Commissioner would Sf'em 
necessary. The only reason why the Commissioner should not be giveo all the powers of the 
I.nspector:GeDeral of Police is that Inspectors, aod to some extent, Sub-Inspectors working in 
the district, belong to the general cadre of the Province and thus prometioDs must be made 
by me uoless they can be put on a se,!larate cadre. 
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tel . I do not qu,jte know t he effect of the notification. I will discuss the' matter at any time ' 
conyenient to YQU a nd the Com missioner. 

15th April 1901. N. BONHAM-CARTER. 

Secrera.ry, 

!6th April 1907. G. MILNE. 

Tbe Hon'ble Mr. Arbuthnott un-officIally. 
1 s r-n d you this file in continuation oi my previous demi-official. 

If you wou ld care to talk the matter 01;er, Mr. Bonham-Carter and I shall be glad ,to meet you 
'at atly ti me that is convenient to you. 

16th Apr·il 1907. J. E. WEBSTE'R. 

Jud ic ial Secretary, 
The police in t he Kh1Si and Jai ntia Hi lls are t o a large extent employed on semi-political 

work in cas t's and enq 'l iries with reference to cases in t a '! various Kaasi states. It would, 
th (' refore, he a mistake to e liminate the . control of the Commissioner and uodesirable, but the 
police ~hould co ns ider themselves p ractically inrlependent of Commissioner' s orde rs. 1 think 
recommenda tion s for promotion to the rank of S ub·I,nspedor and Ins oect or should go tl.rough 
the Commis:ioner to Inspector-General of P ol ice from the Deputy Commissio ner. W ould it 
suit you and Inspector-Genera l of P olice to discuss tae matter tomorro\'V, 8th. I could call at 
the Secretar iat, between 10 and iI . 

7th May [90 7. J. C. ARBUTHNOTT • 

.Inspector.General of P olice, un-officia .ly, 
I have d i-scussed this with the Commissioner. 

He aO'rees that you should be Inspector-General of Pouce ' in these bills also. He wishes 
recommenda' ions for promotion to the rack of Sub -rnspector to go t hrough h im, and generally 
that he should be consulted. Uo you th ink it would be sound to give him the same powers in 
regard to punish ment as are vested in you? 

1st June 1901. J. E. WEBSTER. 

Secretary. 
I th ink 1t i=nportant to reserve to the Inspector-General the right of punishlng and 

promoting Inspectors and Sub-Inspectors, as the '~ officers are on a general cadre for the Province 
or Range. It would leat! to coni u ion if the Co mmissioner and the Insp ector-General of Police 
bad convenient jurisdictions for punishment. Perhaps it would meet Mr. Arbuthnott's wishes, 
if the rule ran 

" T he Inspector-General of Pol ioe, Eastern Bengal and Assam, shall exercise the power of 
Inspec' o -General ill the K har.i and Jaint ia H ills, but wi thout a previous reference to the Com­
mi sioner no order shall be passed by the Insllector-General or P oli.ce or confirmed on appeal by 
thE' Inspector -General of Police. stopping the promotion of an Inspector or Suh-Inspector, or 
reducing , d ! smi~s ing or awardiug 'him a blackmark Or transferring him from the distriCt . 

III case of a diffi' rence of opinion between t he Commissioner and Inspector-General of Police, 
t he lattn will refer the mat ter to the Lieutena nt-Governor, fer orders. T his would be the simplest 
course, but I would have no objection to a ll or-dcrs regarding Coastables and Head Constables. 
bemg dealt with fina,lly by t he ~omm i ssioner, as hese officers are on a district cadre. 

2 ,st June 1907. N. BONHAM-CARTER. 

Secrt'tary, 
24th June I907.-

Inspecto r-General of Pol ice, un-o ffici al 'y, 
Please see the draft letter and Notification below. 
Do YOli think the~e will do. 

25th July 190,7. 

'Secretary, 
I think these will do? 

26th July ) g07. 
The Hon'b!e Mr. Arbu:thnot, un-officlally, 

G. MILNE. 

J. E. WEBSTBR. 

N. BONHAM-CARTER. 

P lease .ee the drait letter and Notification ameading the rules as to control of tbe 
'PC!like m the Khasi and Jaintia B ills. 

TW ('1lJ: d you kindly say if ,these orders will meet your wishes, and if not, favour Government 
wilh 'Y,Ur suggestions. 

2"71h July 1901. J. E. WEBSTER. 

Judicia! ~e rctary, 
I t hi rlk the Inspeclm:General 'of Police's suggestions, as embodied in the proposed draft/ 

jf appro\'ef \ give 'the Commissioner sufficient control. .. 
1 7th .A 'llgust J90j. J. C. ARBUTHNOTT~ 

E :s HcnJur, 
:Please see the Inspector-General cif P{)lice's note of 6th Macch 1907 ,and .subseqUent 

above, ac-d rules 4 and 6 of the rev.ised rules for the Khasi and Jaintia Hills. 
I h;w'~ 'consulted Mr. Kershaw, and it is quite clear that!aIJ that it was intended to 

"lIr2S to trans!er to the Com miss ionel' the powers 01 control in police matters exercised under 
r.u:es by the Chief Comm issioner. . 
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But it was not noticed that the orders of 1902 had inl fact suspended the 2nd part of} A 
83 MauuaJ. of LCical Rules' d rule. 6 w~ich. made the Khasi and Jaintia Hills a separate • 

, ;an Pollee DIstnct. 

! regret that as the changes in this part of the rules were intended to be merely formal, I did 
check them myself. 
Looking t() the definition of (.( general police district" in Section 1 of Act " of 1861 and to 

Section 4 of the Act, I cou Id .not understand how the Chief Com-
Papa S, Local Rules and Ordru:s. missioner had reserved to himself the powers of an Inspector General 
Pe.gs Sll, Low Rules and Ordara. of Police io any district and the file has been delayed ioolcing for 

papers. I think it was due to an oversight. When the ChIef Com­
missionership of Assam was formed , the Chief Commissioner was made Inspector General of Police. 
Bya notification. of 12th September 1874 the Chief Co.mmissionership (excluding the Lushai Hills) 
-was made a general police district. Two years later a Mr. Plowden was made Inspector-General 
·of Police, but no steps were taken to amend either the original notification under the Police 
Act, or the rules of 1874 for the administration of the Khasi and Jaintia Hills district. The 
rules for the other districts are of later date and recognize the existence of an Inspector-General 
of Police. It is thus quite clear that the Khasi. and Jaintia Hills Rules must be ,amended and 
a draft notification is submitted for approval . 

The Hon'ble Mr. Arbuthnott, however, desires to retain a greater measure of corrtrol over 

N t 7 
u_ the police of the Khasi and Jaintia Hills district than is generally 

o e- th """"y 1907 • d b C .. f O' . . d h' M B b . • exercise y . ommlSSlOners ° 1VlSlons, an to t IS {,or. on am 
Carter agrees, (vide his note of 21st June 1907), This can, I think, be secured by Executive 
orders, and need not be embodied in the notification amending the rules for the administration 
of the district I submit a draft for approval. The Commissioner and Inspector-General of Police 
have seen the drafts and concur. 

23rd August 1907-
26th August 1907. 

U nder-Secr etary, 

J. E. WEBSTER. 

L. HARB. 

It is presu~ed that the notification need U()t be shown to the Legal Remembrancer be [ore 
issue? 

K. D. M-29th August 1907. 
Secretary, 

It i; perhaps hardly necessary, but Legal Remembrancer should under standing orders see tbe 
mot ification. 

31st August 1907. G. MILNB. 

1;his need not go to Legal Remembrancer. 
31st August 1907. J. E. WEBSTER. 

[Notification No. 3825J" dated the 2nd September 1907, (gazetted OD 40th September 1907).] 
[To the Inspector-General of ·Polica, Eastern Bengal and Assam, No. 3964J., dated the 11th September 1907.] 
[Memoralldum to the Commissioner, Surma Valley and Hill Districts, No. 396SJ., dated the 11th September 

1907.] 

• Not printed. 
FROM THE COMMISSIONER, SURMA VALLEY AND HILL DISTRICTS1 

No. 18IST., * DATED THE 21ST SEPTEMBER 1907. 

iTo the Commissioner,Su.rma Valle)' and Rill Diltricts, No. 175J., dated the lOth January 1908, not;Printed.] 
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GOVERNMENT OF EASTERN BENGAL AND ASSAM • 
• 

JUDICIAL DEPARTMENT. 

POLICE-A. 

, JANUARY 1908. 

Amendment of the rules for the Administration of Justice and Police in the Khasi and 
Jaintia Hills. ' 

No. 81. 
No. 3825J., dated Shillong, the 2nd September 1907. 

Notification by-The Secretary to the Government of Eastern Bengal and Assam, Judicial 
Department. 

In exercise of the powers vested in him by section 6 of the Scheduled Districts 
Act, 1874 (Act XIV of 1874), the Lieutenant-Governor is pleased to direct that in 
rule 4 of tbe Rules for the Administration of Justice and Police in the Kh~si and 
Jaintia Hills, published under this DeFutment Notification No. I~52IJ., dated the 
29th Novemoer 1906, the word I I rural" shall be inserted between the words I control 
of the I and the word 'police,' and that the second sentence of the said rule trom the 
word' wiscond.uct J to the words' Khasi and Jaintia Hills' sha.1l be omitted. 

He also directs that for rule 6 of the aforesaid rules the following rule shall be 
substituted :- . 

<C The regular police form part of the general police force of the province under 
the control of the I nspector General of Police, Eastern Bengal a~d Assam, and 
are subject to the ordinary rules of the police, except in so far as these may be, 
from time to time, modified by Government or the Inspector General of l'olice 
in their application to the Khasi and Jaintia Hills . The Deputy Commi.ssioner shall 
exercise the powers of a Superintendent or Police, and the Assistant, or Extra Assistant 
Commissioner, the powers 'of an Assistant Superintendent of Police." 

. No. 82. 
No. 3964J., dated Shillong, the 11th September 1907. 

From-The Secretary to the Government of Eastern Bengal and Assam, Judicial Depart­
ment. 

To-The Inspector-General of Police, Eastern Bengal and Assam. 

1 am directed to forward-for your information and guidance a copy of a notifica­
tion No. 38251., dated the 2nd September 1907, amending the rules for the administra­
tion of the Khasi and lainta Hills district. 

2. You will observe that under this Notification, you will exercise in that d;slnct 
the power of an Inspector General of PQlice, whereas under the old rules that power 
was vested in the Chief Commissioner and subsequently in the Commissioner of the 
Surma Valley and Hill Districts Division . 

. The Lieutenant-Governor considers, however, that it is very necessary to maintain 
the authority of the Commissioner of the division over the Khasi Police. 

3. As regards constables and head constables, who are borne on District Cadres, 
the Lieutenant-Governor is pleased to direct that the Commissioner of the Surma 
Valley and Hill Districts shan exercise all the powers of punish ment and promotion 
vested in the Inspector General by the rules approved in Government letter No. 64 36 J., 
d~ted the-12th June 1907, and shall hear appeals from ~he orders 01 the Deputy Commis· 
SlOoer. 

" 
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2 GOVERNMENT OF EASTERN BENGAL AND ASSAM, JANUARY 1908. 

Felice A. 82·83. Amendment of the rules fo~ the Administration of JUltice a.nd Police in th/j~&si ;;dJ~int1", -Hills. 
1 J j , .., - "- , I. ., t 

• 
4· In respect of Inspectors, and Sub-Inspectors H,is Honour considers it expedient 

that Ih!e Inspector General shan continue to exercise the authority vested in him by 
the said rules, but no order should be passed by the Inspector General, or confirmed 
by him on appeal stopping the promotion of an Inspector or Sub-Inspector, or 
reducing or dismissing him, or awarding him a black-mark or transferring him from 
the district, without a previous reference to the Commissioner. 

In case of a difference of opinion between the Commissioner and the Inspector 
General of Police, tbe matter should be referred to Government. 

No . 83. 
No. 3965J., dated Shillong, the 11th September 1907. 

Memo. by-The Secretary to the Government of Eastern Bengal and Assam. Judicial 
Department. 

Copr forwarded, for information, to the Commissioner, Surma V311ey and Hill 
Districts division. . 

II 


